s CENTRAL ADMINISTRATIVE TRIBUMAL: PQINCIPQL BENCH:

Original dpplication No.1518 of 2001

Mew Delhi, this the 8th day of June, 2001
HON’BLE MR.KULDIP SINGH,MEMBER(JUDL)

Shri Babu Fam Sharmas
50 Shri L.R.Sharma
R/o &85/2, Sector~I1, Sadig MNagar :
Maw Omlhi ' ~APPLICANT

(By Advocate: Shri J.P.Verma)
S WMErSUS

A. Union of India through the
Secretary
Minizstry of Surface Transport
Transport Bhawan
/ Parliament Street,Mew Dalhi

2. The Director
irectorate of Estates
Nirman Bhawan,Maw Delhi

. The Director General
Department of Light House and Light Ships
Min. of Surface Trangport
Government of India:
Moida (UP) ~RESPONDENTS

t
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By Hon’ble Mr.Kuldip Sindgh.Member(Judl)

This 0A has been filed by the applicant under
Section 19 of the administrative Tribunal’s Act, 1985

seeking Following reliefso-

(i) That the Hon’ble Tribunal may pass arder
regularising the accommodation in the name
of  applicant’s  son Mr. R.  Sharma who is
working in the office of the administrative -
Ccivil Judge, OCelhi in the District and
Seseions Court, Delhi or he may be allotted
- any suitabls accommodation af his
entitlement in the same vicinity."

2. spplicant  has  alleged that he has made a
reprasentation  to respondents dated 30.5.2001 CAanneaxure

-2 at pages 1%-1s of the papar book whersin  he  has

praved Tor regulsrisation of the accommodation in tha
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mame  of hiz son who is stated to be eligible for
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allotment of the present quarter. It is submitted that
the said representation is still pending with the

respondents.

A, Gase of the applicant is that he was working

in the department of Light House and Lightships, Ministry

<

of Surface Transport when it had its office at R.K.Puram,

s submitted by the applicant that when

bl

Maw  Delhi. It
his office was in Delhi, he had been allotted a Govl.
accommodation bearing MO.BSSKQ, Sector-2, Sadig Nagar,
Hew Delhi in  the wvear 1980 which is etill in his
possession. @Applicant has submitted that when his office
had been shifted from R.K.Puram, New Delhi to Noida in
the nawly  constructed building in September,1999,
respondent no.2 had cancelled the said allotment in  his
name, which is illegal and arbitrary. It is alleged by
the applicant that his son who is working in the office
aof administrative 0ivwil Judge is also residing with him
in  the samse quarter with his family énd that his son  is
also eligible for allotment of Govt. accommodaticon in

the General Pool of Estate OFfice.

4., The applicant has made a representation to
respondants  which is at Annexure a-2, for regularisation

-

of the guarter in question in the name of his son stating
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therein that hi
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s son haz also not been drawing the HRA.
In support of his claim, applicant has guoted warious

Judgements wharsein under the similar circumstances, the
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Directorate of Estate had been directed to regularise th
quartsr in the names of relatives of the allottee such as

sons  and daughters ete.  who were sharing accommodation

o



with  himShar. He has relised upon a judgement of  the
Trikunal in O0A-907/97 (Dr.Harsh Wardhan ws. UDI & ors.)
wharaein  ewven the change of pool i.e. Tfrom General Pool

to Hospital Pool and wioce wersa had been allowsd.,

his colaim that his son  is

. l In  supp

entitled Tor regularisation of the

namg, applicant has relied upon two othsr judgments  of

the Triburnal In O.a. MNos. 20E/97 (Shri Gosain Ram &
a0 . va.,  UDI) and Q.a.1249/91 (Dr.a. Golemi and  anr.
WS ol and  anr.) and stated that his case is  also
asimilar fo those Ofs.

c. Urcler these olroumstance I am of the ocpinion

that this 08 can be diszpossed of al the admission stage

with & direction to respondents to consider  the
reguest  of  the applicant within a fixed time TFrames Iin

accordance with the directions contained in the aforesaic

Oss and in sccordances with law sincse the respondents

permitting the regularisation of guarter in TFawvour

of  the dependents of the allotheses after they becoms
ineligible for such allotment and their dependants being
working in an office eligible for allotment of General

Pool accommodatian.

7. pocordingly I dispose of  this 04 with a

pondents thet they shall consider the

EcUes froor  regularisation of guarter in favour of his

son and  shall pass s Ny and rEasar
arder  on the request of the applicant in accordancs with
rules, instructions and Judicial proncuncemsnts on the

subiaect  within a period of two months from the date of
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of a copy of this order. Till a decision on his

reqguest iz comnunicated to the applicant, he shall not b
physically disposszessed Trom the accommodation which he
is occupving. However, the applicant shall continue to
pay normal licence fee eto. of the quarter in guestion
in accordance with rules. alongwith copy of this order,
the copy of O0f, reguest of applicant for regularisation

of  quarter in the nams of son and judgesments relied upon
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2 applicant of *Lhis court be also sent to the
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Ly respondents, which the respondents shall keep In wiew and

consider the requeszst of applicant in the light of These

Judgemnasnts.

( uwxpim

MEMBER (JUDL.)



